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2. The husband of the applicant in! this O0A

L\

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL-APPLIGATION-NO,247-0f- 1995
| _

997

DATE-OF - ORDER: - 14th-February, -1

!
BETWEEN:

Smt .G.DURGAMMA | .. APPLIQ

1. The Chief Pﬂoject Manager (Con),
S.E.Railway, Visakhapatnam,

2. The Divisional Railway Manager,
S.E.Railway, Visakhapatnam, :

\

‘3. The Chief Administrative Of?icer (Projects),
S.E.Railway, ‘

| o) PR S ST T T U, | - | _—— e e

COUNSEL FOR THE APPLICANT: Mr. Y.SUBRAHMAN%AM

COUNSEL FOR THE RESPONDENTS: Mr.V.BHIMANNA, Addl.CGSC

CORAM: }

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN. )

-HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JU%L)
i .
|

ORDER

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MPMBER ( ADMN

Heard Mr.Y.Subrahmanvam, learned cqunsel for

applicant and Mr.V.Bhimanna, leqrned standing counsel

the respondents.

engaged as Casual Labourer with' effect from 1.3.71 un
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the Inpsector ?f Works {(Con)}, WKRE, Visakhapatnam and} he

served in that 'capacity as temporary status casual labourer

till 1.12.74 when he expired.

3. This OA is filed praying for direction to (the

|

respondents to grant her fhmily pension, DCRG jand

conseguential payment

1
1
l ‘
j of arrears of pension, Dearness
| |
relief etc. |
|
|

|
i
+ |
[ i
i

4. The contentions and the prayer in this OA are same

as the content%ons and prayer raised in OA 1289/96 decided

on 10.1.97. Fér the reasons stated in OA 1289/96, this OA

! _ ‘
is also liablé to be dismissed and accordingly it} is
t ! .

dismissed. Ho&ever, this dismissal will not stand in fjthe

way of the app}icant herein for filing a fepresentatior to

the appropriatk authority to ;grant her family pension

taking recoursé to Rule 107 of the Miscellaneous Chapter
XII of the Railway Servants dPension) Rules, 1993 as a

' !
measure of soq&al justice. If such a representation is

the ipthority may conéider the same

received,; in accordance

with the rules.

o

5. No order as to costs.

P17
| (R.RANGARJAN)
| MEMBER (ADMN.)

Sl

Dt 0=}

.S.JAI-PKRAME
___MEMBER (JUDL.)
l

\\duﬁ) ' !
DATED: -14th-February,-1997
Dictated in the ‘open court.
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Z.j The DiviSionaI ﬁiilway'ﬂanager;‘S.E'Rly, Visakhajhtnam.
‘ 5.‘ The Chief Administrative OEficer(projects), s.E.ﬁly,
' Bhubaneswar(Orissa). | .
© 4, One cepy te sri, Y.Subrahmanyam, advo¢ate; CAT. Hyd.
| 5. One cepy te Sri, V.Bhimanna, SC fer nlys, CAT, Hyd.
é. Qn& cepy to Lihrary; CAT, Hyd. ;
:; A dne copy to Deputy negistrar(A), CAT, Hyd, i
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